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Chhattisgarh High Court

Case No: Criminal Revision No. 548 Of 2018

Anubha Singh APPELLANT
Vs

Rishabh Singh RESPONDENT

Date of Decision: Sept. 10, 2018

Hon'ble Judges: Arvind Singh Chandel, J

Bench: Single Bench

Advocate: Dr. N.K. Shukla, Ajay Lakra, Ashok Kumar Shukla

Final Decision: Disposed Of

Judgement

Arvind Singh Chandel, J

1. Vide impugned order dated 11.4.2018, the Family Court, Bilaspur has granted
interim maintenance of Rs.15,000/- per month in favour of the

Respondent, who is the son of the Applicant.

2. Learned Senior Counsel appearing on behalf of the Applicant submits that
statement of the father of the Respondent has already been recorded by

the Trial Court and trial is likely to conclude soon.

3. Learned Senior Counsel appearing for the Applicant and Learned Counsel
appearing for the Respondent jointly make a prayer that the Trial Court

may be directed to expedite the trial and conclude the same within a period of 3
months. They also pray that the instant revision may be disposed of

with a direction that if the Trial Court grants any monthly maintenance in favour of
the Respondent, the same should be granted with effect from the

date of filing of the application before the Trial Court for grant of maintenance.

4. Considering the joint prayer, the instant revision is disposed of with directions to
the Trial Court to expedite the trial and conclude the same at the



earliest preferably within a period of 3 months from the date of receipt of this order
and if the Trial Court grants any monthly maintenance in favour of

the Respondent, the same should be granted with effect from the date of filing of
the application before the Trial Court for grant of maintenance.
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